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We canno~ 'Qn~er tand the qttitude or the 
Minister. According to me, the main r on 
for the accident is the callou ness of the 
authorities, as no prQper checking was done 
before the train left Lucknow. The driver 
of the engine has stated that there wa no 
headlight, and the lights in tl'\e entire train 
were not working. But the autboritie have 
presented a different story. i.e. of everything 
bing ill order. There is a contradiction 

I tween the actual figures, and the figu rc5. 
given to the House and the hon. Member. 

Few days back, similar accident took place 
in ~hulabqri ~hich we have already dis-
c}lSsed here. It was s~ated in this HOQse thal 
inves~igali~n is going on but what is the ollk 
Gome of tl1e investigation, that has not been 
~nowq. WhQ was the person at fault behinq 
that C!ccident. that has not been told. I 
think, everybody remembers that wren tl'\ere 
was a major accident some years baCk. 
when Shri Lal Bahadur Shastri was the 
Railway Minister, he was bold enough 
to take upon himself the responsibility of 
that accident and he resigned from the 
Ministership. nut here, the Minister has no~ 
even ,\ccepted the failure of the adm~nistra­
tiqn. If suc~ things conlinue, lhen how the 
working of the Railways a nd the sa rety of 
tl1e p'assengers could be ensured? Therefore, 
I would like to know whether the Govern-
ment will hold a high-power judicial enqujry 
tR 0 into the whole incident and wnether 
adequate compensa~ion woulq pl: paid to tpc 
victims and whether the Governmen t would 
give a categorical as urance to the House 
that in future no such accident will take 
pJl\ce? I am surprised to hea r t ~e qe\y 
q9~cept of the acciden. Therefore, J would 
l~ ~ to ~now frpm the hon . Minis er ns to 
wpat is the extent of (his accident aCl ,l rding 
to ~be :Railway terminology. Last of all, 1 
woulq request the ho n. Minister to lay on 
tqe Table of ,he House, a list of the railway 
accidents that took rtace since he assumed 
the portfolio of the Railway Minister. 

~RI A.a.~. GHANI KHAN ~~AtJ­
D lJ l: I have already rep)i d to all the 
P9·pts. 

14. 3 ~rs. 

RESIGNATION OF MEMBER 

MR. DEPUTY-SP AK R: J have to 
inform the House that the Speaker has re-
ceived a letter from Shri Virbhadra Singh, 
an elected member of this House from 
Mandi constituency of Himachal PI adesh 
re igning his seat in Lok Sabha. The Speaker 
has accepted his resigna tion with eITe.;t from 
17 October, 1983. 

MR. DEPUTY-SPEAKER: Now state-
ment by the Minister. 

SIiRI ATAL BIHARI VAJPAYEE (New 
Delhi): Before' you call upon tbe Minister 
to make the statement, I want to make a 
small submis ion. The statement should be 
com r r hensive co ering not only the import 
of tallo~ but also it s adulteration. Last 
time he unnecessarily indulged into f'I~rty 
politics. I hope, he will be more objective 
this time ... 

(Interruptions) 

SHRI RAM VILAS PAS WAN (Hajipur) : 
Sir, why cannot you have full discussion? 
Instead of making a statement, why don't 
you have a full di cussion ? 

MR. D PUTY-SP AK R: You give 
notice fl)f that. .. 

(Interruptions) 

MR. DEPUTY-SPEAKER: Now sta te-
ment by Minister. 

14.34 hrs. 

STATEM NT RE : IMPORT OF 
ANIMAL TALLOW 

THE MINISTER OF COMMERCE AND 
OF THE DEPARTMENT OF SUPPLY 
(SHRI VISHWANATH PRATAP SINGH) : 
With )lour per~ission, Sir I wish to JIlake 


